GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFIARS)
8™ LEVEL, C-WING, DELHI SECRETARIAT,

PLAYERS BUILDING, LP. ESTATE, NEW DELHI - 110002.

No.F.14(30)/LA-2004 Dated:-
To

The Joint Secretary (GAD/Co-ordination),

Govt. of NCT of Delhi,

2™ Level, A-wing,

Delhi Secretariat,

New Delhi — 110002.

Sub:- Gazette Notification of the Delhi Value Added Tax, 2004 (Delhi Act 3 of 2005).

Sir,

I am directed to forward herewith two copies of the above notification (English and Hindi
version) for publishing in the Delhi Gazette (Part — IV) Extra — Ordinary today itself. It is
requested that at least 10 copies of the same may be sent to this department as soon it is recetved
from the press.

Yours faithfuily,

i

(V.K. Bansal)
Joint Secretary (Law, Jus. & L.A.)
No.F.14(30)/LA-2004 / 7o Dated:- 2, 7 o5~

Copy forwarded for information and necessary action to:-

1. The Secretary to L.G., Raj Niwas, Delhi — 110054.
2 The Under Secretary to Govt. of India, Ministry of Home Affairs, w.r.t. letter No. U-
1019/1/2005-UTL dated Feb., 2005.
L3 The Secretary to Legislative Assembly, Old Secretariat, Dethi — 54 with 70 copies for
circulation among the MLAs, Delhi Legislative Assembly.

4, The Secretary to the Chief Minister, Delhi Secretariat, New Delhi. v
5 The Pr. Secretary, Finance Department, Delhi Secretariat, New Delhi.
6. The Pr. Secretary (GAD), Dellii Secretariat, New Delhi. = U.f"
7. The Commissioner of Sales Tax, Department of Sales Tax, 1.T.O., New/ e]hi/’; 0002. &,L g 4§
8. 0.S.D. to the Chief Secretary, Delhi Secretriat, New Delhi. =" 4
0. P.S toSecretary (Law, Justice & L.A.), Delhi Secretariat, New Delhi./ ~ 0
I q,g\v%
(V.K. Bansal)

Joint Secretary (Law, Jus. & L.A.)



(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITQRY OF DELHI
(DEPARTMENT OF LAWY, JUSTICE & LEGISLATIVE AFFIARS)
8™ LEVEL, C-WING, DELHI SECRETARIAT,

PLAYERS BUILDING, LP. ESTATE, NEW DELHI - 110002,

No.F. 14(30)/LA-2004 Dated 1=

No.F.14(30)/LA-2004 - The following Act of the Legislative Assembly of the National Capital
Territory of Delhi received the assent of the President of India on 15® February, 2005 and is
hereby published for general information:-

«THE DELHI VALUE ADDED TAX, 2004”
(DELHI ACT 3 OF 2005)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the .l
December, 2004). .

(15" February, 2005)
An Act to consolidate and amend the law relating to levy of tax on sale of goods, tax on transfer

of property involved in execution of works contracts, tax on transfer on right to use goods and tax
on entry of motor vehicles in the National Capital Territory of Delhi.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Fifty-
fifth year of the Republic of India as follows:-

b\ A A A e 1 e 4




GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (TAXES & ESTABLISHMENT) DEPARTMENT
DELHI SECRETARIAT, LEVEL-4-A, LP.ESTATE, NEW DELHI-110 002

No.F.1 (13 )/P-I/VAT/ACT/2006 Dated:-

To
The Joint Secretary (GAD/Co-ordination),
Govt. of NCT of Delhi,
2™ 1 evel, A-Wing,
Delhi Secretariat,
New Delhi.

Sub:  Ordinance For Amendment of The Delhi Value Added Tax Act, 2004-Proposal

Regarding. ‘

Sir,

I am directed to forward herewith two copies of the above Ordinance (English
and Hindi version) for publishing in the Delhi Gazette (Part-IV) Extra-Ordinary today
itself, It is requested that at least 10 copies of the same may be sent to this department as
soon it is received from the press.

Yours Faithfully,

e

(DALJIT SINGH)
Dy. Secretary Fiance(T&E)

\ No.F.1 (13)/P-IVVAT/ACT/2006/74 /¢ #77 Dated:- o ~0¢ -0
Copy forwarded for information and necessary action to:-

1. The Secretary to L.G., Raj Niwas, Delhi-110054.

2. The Under Secretary to Govt. of India, Ministry of Home Affairs, New Delhi.

3,/ The Secretary to Legislative Assembly, Old Secretariat, Delhi-54.

U 4. The Secretary to the Chief Minister, Delhi Secretariat, New Delhi.

5. The Pr. Secretary (Finance), Finance Department, Delhi Secretariat, New Delhi.
6. The Commissioner, Value Added Tax, Department of Trade and Taxes, Bikrikar

. Bhawan, ITO, New Delhi.
b 7. 0.S.D. to Chief Secretary, Delhi Secretariat, New Delhi.

-}')/T ,( 8.  Shri N.G. Goswami, Legislative Counsel, Law Department, Delhi Secretariat,

New Delhi.
QA* fL' 9. P.S.to Secretary (Law, Justice & L.A.), Delhi Secretariat, New Delhi.
R s %‘)“/Q%é;[aé
\ (DALJIT SINGH) -

Dy. Secretary Fiance(T&E)




Ordinance No. 1. of 2006.

THE DELHI VALUE ADDED TAX (AMENDMENT) ORDINANCE, 2006
AN
ORDINANCE
further to amend the Delhi Value Added Tax Act, 2004 (Delhi Act 3 of
2005)

Promulgated by the Lt. Governor of the National Capital Territory of Delhi
in the Fifty-seventh Year of the Republic of India.

Whereas the Legislative Assembly of the National Capital Territory of
Delhi is not in session and the Lt. Governor of the National Capital Territory of
Delhi is satisfied that the circumstances so exist which render it necessary for
him to take immediate action.

Now, therefore, in exercise of the powers conferred by clause (1) of article
239B read with clause (8) of article 239AA of the Constitution, the Lt. Governor of
the National Capital Territory of Delhi hereby promulgates the following
Ordinance after obtaining the instructions from the President of India in that
behalf:-

1. Short title, extent and commencement. — (1) This Ordinance may
be called the Delhi Value Added Tax (Amendment) Ordinance, 2008.

(2) It extends to the whole of the National Capital Territory of Delhi.
(3) It shall come into force with immediate effect

2. Amendment of section 2. - In the Delhi Value Added Tax Act, 2004
(Delhi Act 3 of 2005) , in Section 2, in sub-section (1), in clause (zd), before the
Explanation occurring at the end thereof, the following provisos shall be inserted,
namely:-

“provided that an amount equal to the increase in the prices of
petrol and diesel (including the duties and levies charged thereon by
the Central Government) taking effect from the 6 June, 2006 shall
not form part of the sale price of petrol and diesel sold on and after
the date of the promulgation of this Ordinance till such date as the
Government may, by notification in the official Gazette, direct:

Provided further that the first proviso shall not take effect till
the benefit is passed on to the consumers.” B 9 )

4

ff__—_—-“
(B.LTJOSHI) ™ 14/°F

Lt. Governor of
National Capital Territory of Delhi
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